F.No. STD/SP-15/G/2021
Food Safety and Standards Authority of India
(A Statutory Authority established under the Food Safety & Standards Act, 2006)
(Regulatory Compliance Division)
FDA Bhawan, Kotla Road, New Delhi-110 002 -
Dated, the I{~ November, 2021

Sub. : Clarification regarding use of claims on Multi Source Edible 0il (MSEO) with respect
to Food Safety and Standards (Advertising and Claims) Regulations, 2018.

Reference is drawn to Schedule-11A of the Food Safety and Standards (Advertising and Claims)
Regulations, 2018 wherein claims which may be used on labels or advertisements of edible
vegetable oils are specified. Further, clause 24 of sub-regulation 2.2.1 of Food Safety and
Standards (Food Product Standards and Food Additives) Regulation, 2011 specifies the
standards of Multi Source Edible 0il { MSEQ) as an admixture of any two edible vegetable oils
where the proportion by weight of any edible vegetable oil used in the admixture is not less
than 20 per cent.

2. Representations have been received from stakeholders seeking clarification regarding use of
nutrient function claims and other claims for edible vegetable oils which form part of the
admixture in MSEQ.

3. In this regards, it is to clarify that food business operators may make nutrient-function claims
as specified for individual oils in Schedule-11A of Food Safety and Standards (Advertising and
Claims) Regulations, 2018 even in case of MSEQ provided that the claims are restricted only
to the major component of the blend, as illustrated helow-

« Ifablend has 70% of Oil A & ~30% of 0il B (but not less than 20%), nut ition-function claims
specified only for Oil A can be made:

* Ifablend has 51% of Oil A and 19% of Oil B, nutrition-function claim specified only for Oil
A can be made; and

* Ifablend has 70% Oil A, 25% 0il B and 5% 0il C (being linseed or chia seed oils), nutrition-
Junction claim as allowed for Oil A and also claim regarding omega-3 to omega-6 ratio can
be made.

4. Further, in case of MSEO whose component oils are of equal proportion (i.e., 50% cach), only

those specified nutrient-function claims that are common to both the oils can be made.
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However, in case the component oils of MSEQ have conflicting nutrient-function claims, no
such claims can be made.

6. This issues with the approval of the competent authority.
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To
1. ED (CS) - with a request to inform all the all Designated Officers, Authorized Officers and Food
Safety Commissioners

2. CITO, FSSAI - with a request to upload this order on FSSAI website

Copy for information to:

1. PPS to Chairperson, FSSAI
2. PSto CEO, FSSA]

3. Advisor (QA)

4. Head (Regulations)

5. Head (Legal)




